409

IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 836 OF 2024

SARITA DWIVEDI ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH. ...RESPONDENT
INDEX
S. PARTICULARS PAGE
NO NO.
1. ACTION TAKEN REPORT ON BEHALF OF THE MUNICIPAL
COMMISSIONER, NAGAR NIGAM LUCKNOW, IN COMPLIANCE | 34
WITH THE HON'BLE NGT ORDER DATED 08-01-2025, ALONGWITH
THE SUPPORTING AFFIDAVIT.
2. ANNEXURE-1
9
Copy of the letter dated 06.02.2025
3. ANNEXURE-2
10
Copy of the communication dated 01.02.2025
4. ANNEXURE-3

Copy of the letter dated 29.01.2025

11



3-8

9

10

11


410

5. ANNEXURE-4
12
Copy of the letter dated 14.02.2025
6. ANNEXURE-5 13-19
Photographs of some erections of Pillars before the agitation
THROUGH
¢ \}' x O- - .
9\>\<’
Date: 17.02.2025
Place: New Delhi
PRIYANKA SWAMI

ADVOCATE

Standing Counsel for STATE, Uttar Pradesh
F-13, JANGPURA, NEW DELHI 110014
E-mail:advprivankaswami@gmail.com



12

13-19


411

IN THE HON’BLE. NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 836 OF 2024

SARITA DWIVEDI ..APPLICANT
VERSUS
STATE OF UTTAR PRADESH. ..RESPONDENT

ACTION TAKEN REPORT ON BEHALF OF COMMISSIONER, NAGAR
NIGAM LUCKNOW, UTTAR PRADESH IN COMPLIANCE OF THE
ORDER DATED 08.01.2025, ALONG WITH THE SUPPORTING
AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:

1. That the Hon’ble National Green Tribunal, New Delhi, in O.A. No.-836/2024
(Sarita Dwivedi vs. State of U.P. & Others), was pleased to pass an Order
dated 08.01.2025, whereby it, inter alia, directed as follows:

“Affidavit regarding erection of pillars around the ponds in question be also
Jfiled by the Commissioner, Municipal Corporation, Lucknow based on the

demarcation carried out on 28, 12.2024.”

2. That the present Action Taken Report is being most respectfully placed before
this Hon’ble Tribunal on behalf of the Commissioner, Nagar Nigam,
Lucknow, in strict adherence to the directions contained in the aforesaid

Order, and with a view to ensuring complete compliance therewith.
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3. That pursuant to a letter dated 06.02.2025 issued by the Office of the District
Magistrate, Lucknow, instructions were received for undertaking necessary
measures to restore the ponds in Village Aurangabad Khalsa (Omaxe City).
Copy of the letter dated 06.02.2025 has been annexed herewith as
ANNEXURE-1.

. That further, a communication bearing Letter No. 1352/TH T-S.D.M./2025
dated 01.02.2025, issued by the Office of the Sub-Divisional Magistrate,
Sarojini Nagar, Lucknow, was also received to the same effect, thereby
necessitating coordinated action for re-creating and restoring certain pond
areas bearing Khasra Nos. 1211, 1250, 1251, 1653, and 1681 to their original
form.Copy of the communication dated 01.02.2025 has been annexed
herewith as ANNEXURE-2.

- That M/s Omaxe Ltd., by way of a letter dated 29.01.2025, apprised the
undersigned authority of certain obstructions caused by local residents, which
were hindering the re-creation and restoration efforts at the aforementioned

pond areas. Copy of the letter dated 29.01.2025 has been annexed herewith as
ANNEXURE-3.

- That in order to verify the site conditions and facilitate the restoration process,
a joint on-site inspection was carried out on 13.02.2025 by the officials of the
Nagar Nigam, Lucknow, in conjunction with the Revenue Team from Tehsil
Sarojini Nagar. Subsequently, M/s Omaxe Ltd., through its letter dated
14.02.2025, informed that restoration activities—encompassing clearing,
embankment, pathway construction, and tree plantation—had been fully

resumed on 13.02.2025, with an anticipated completion date of
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31.03.2025.Copy of the letter dated 14.02.2025 has been annexed herewith as
ANNEXURE-4.

. That, in furtherance of the Hon’ble Tribunal’s direction specifically set out in
its Order dated 08.01.2025, a joint demarcation was indeed conducted on
28.12.2024 by the Revenue Team of Tehsil Sarojini Nagar in collaboration
with officials from the Nagar Nigam, Lucknow, to identify the precise
boundaries for the erection of pillars around the pond lands. Regrettably,
while attempts were made to install these pillars, local residents opposed the
work undertaken by the officials and resorted to intimidation and
manhandling, including the harassment of a female Nayab Tehsildar. A
complaint in respect thereof was lodged at the local police station, although
the undersigned respectfully submits that the registration of the First
Information Report (FIR) remains pending. Photographs of some erections of
Pillars before the agitation has been annexed herein as ANNEXURE-S

. That, notwithstanding these hindrances, the Commissioner, Nagar Nigam,
Lucknow, remains resolute in fulfilling the mandate of this Hon’ble Tribunal.
Efforts are ongoing to safeguard the officials overseeing the restoration, while
ensuring that the restoration of the aforementioned pond areas is carried out
expeditiously and in accordance with prevailing environmental standards. The
undersigned authority stands prepared to furnish all requisite details and
affidavits as may be further directed by this Hon’ble Tribunal, so that the
objective of restoring and preserving the subject ponds is achieved in both

letter and spirit.
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9. That the undersigned accordingly places this Action Taken Report before the
Hon’ble National Green Tribunal, New Delhi, for its kind perusal and for such
further directions as may be deemed appropriate. It is most humbly prayed
that this Hon’ble Tribunal may be pleased to take note of the measures
undertaken in deference to its directions and pass such further orders as the

Hon’ble Tribunal may consider fit, just, and proper.

THROUGH

Qe
\9\‘»(
Date: 17.02.2025

Place: New Delhi

PRIYANKA SWAMI

ADVOCATE

Standing Counsel for STATE, Uttar Pradesh
F-13, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswami@gmail.com
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 836 OF 2024
SARITA DWIVEDI

+..APPLICANT
VERSUS

STATE OF UTTAR PRADESH. ..RESPONDENT

AFFIDAVIT

I, Inderjit Singh aged about 44 years

s/o Sh. Sharda Singh is presently posted as - e
COMMISSIONER, MUNICIPAL, CORPORATION, LUCKNOW, UP. having

an office at LUCKNOW, UTTAR PARDESH do solemnly affirm and state as

under:

1. That I am posted as stated above and well conversant with the facts of the

present case and as such competent to swear this affidavit before this Tribunal.

2. That the accompanying Report has been drafted by our counsel upon my

instructions.

3. That the contents of the accompanying Report are true and correct, and the

knowledge has been derived from official records and nothing material has

been concealed therefrom.

Sworn and Verified
Before me

ANBRISH KUMAR
ADVOCATE & NOTARY

ViH. Devi Ganj, Anaiya
Adampur, Mm-

/
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DEPONENT

VERIFICATION

Verified on solemn affirmation at Lucknow, U.P.onthis__|§ day of Feb + 2025,
that the contents of the foregoing affidavit are true and correct to the best of my

knowledge and no part of it is false and nothing material has been concealed

therefrom.

\ )
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DEPONENT

Sworn and Verified
sfore me

ARD i KUMAR
ADVGCR(E & NOI#

Vill. Do Sab
Adampur, Jasfe, Lucldio
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1. Affidavit dated 06.01.2025 has been flled by the District Maglstrale, Lucknow, U.P and reply dated
07.01.2025 has been filed by respondent no.06.
2.

We have gone through the affidavit flled by the Olstrict Magistrate, Lucknow. In the affidavit the District

Magistrate has mentioned that the demarcation has heen carrled out on 28.12.2024 In respect of all the
5 ponds but he has not mentioned as to what further steps taken for restoration/rejuvenation of the
ponds. )

3. The District Magistrate, Lucknow, Uttar Pradesh Is directed to flle an affidavit at least 2 days before the
date of hearing fixed mentioning In detall the steps taken for restoration/rejuvenation of the ponds in
question.......

12. List on 20.02.2025 fur further hearing.
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“This 1 10 inform thal piease make all correspondence vaith us on our Zonal Office Address only,,
OMAXE LIMITED

Zanal Office : CYBER TOWER, lind Flogr, TC-34\V2, Vibhuti Khand. Gomi Nagar, Lucknow, Ular Pradesh- 225010
- Tel.:0522-4913000, M No 9399999 315
Corporate Office : 7. Local Shepping Complex, Kalkaj, New Deliv - 110 019 {India)
Rbal. Gifice »Shelio, 155 F FTeL :31-11-413%680v85, 41393100
¢gd. Oifice : shop No. 19-B. First Ficor, Omaxe Celebratian Mall, Sohina Road. Gurgaon - 122 Q01, (Haryana)
Toll Fene N, 1200 102 0664 Website wWWw.omaxe.com CIN ; L?dBBSHRmSBPLCO"ﬂS)fB( e

11


ANNEXURE-3


420 ANNEXURE-4

Turning dreams into reality f=ti: 14 /02 /2025
Jar H,

s TR YA,
TR A, aGTS,
IR T |

ﬁwmv@uﬁaa@w%wﬁﬁawmmsﬁwom/zm
ﬂﬁm%ﬁm@emgﬁoamﬁqﬁammo&m.zmaﬁ

e & W H

HEIGY,
Wm%ﬁsmomgﬁammwamqﬁﬁmﬁmﬁw
os.o1.2ozs$mﬁmsﬁﬁmmﬁmmﬁwmﬁﬁuﬁwm
1211, 1250, 1251, 1653 T 1681 ﬁﬁwamaﬁgﬁwwﬁwmﬁaﬁﬁmm
w@m%mﬁwﬁﬂwﬁﬁw@mﬁmﬁmmmmmnm

zozs%w@mmmwmwaﬁmmﬁmmwﬁﬁm
ﬁaimw.oz.zozsaﬁ%qvmmo@ugﬁaaﬁw%mmaaqm

R frd o @ e R T

mﬁaﬁw%wﬁmmwozzoxaﬁmmaﬁmﬁ
mﬁwﬂ@mﬁwm@fzﬁgﬁwwmmgazmﬁmw,m
mm%m,w—maWWHmmﬂmma%mﬁﬁw
Qﬁm@ﬂﬁ@vﬂﬂsmwﬁ%ﬁiﬁﬁqi?sams.zozswqﬁﬁﬁawﬁaﬂ
e fopa S, A0 Rerfy # wafd T fafel gRT SR Pig T S |

foram S |
HeIed B goRf Afea |
g |
NI 3inew fafics

dehee

yRIfR: A SIRIRER, FRASHITR AET |

“This is to inform that please make all correspondence with us on our Zonal Office Address only,,
OMAXE LIMITED
Zonal Office : CYBER TOWER, lind Floor, TC-34/V/2, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh- 226010
Tel.: 0522-4913000, M. No. 9999999 315 .
Corporate Office : 7, Local Shopping Complex, Kalkaji, New Delhi - 110 019 (India)
Ao Offsen Shop Tel. : 91-11-41896680-85, 41893100
egd. Office : Shop No. 19-B, First Floor, Omaxe Celebration Mall, Sohna Road, Gurgaon - 122 001, (H
Toll Free No. 1800 102 0064, Website : www.omaxe.com CIN : L74899HR1g 989PLCOS191'8( AR
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ANEXXURE-5





; k24 Geo-Tagging Camera 7
:2025/02/16 17:23
Lucknow,Uttar Pradeshindia
E-1:1 54, E-Block; Omaxe City, Lucknow 3

Uttar Pradesh-2260714, India
Lat 26.754776 Long 80:925258


















